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CENTRAL ADMINISTRATIVE TRIBUNAL:FPRINCIPAL BENCH

OA.No.B%21 of 2000

- —~ . wr I 1
New Delhi, this 10th day of January 2001
- T A
HON’BLE SHRI V.K. MAJGTRA,MEMBER(A,
7 A\ yd - {
HON’BLE SHRI SHANKER RAJU,MEMBER\J)
Dr Ajai XKumaTr 5ingh
5/0 Shri N.K. 3ingh
R/o 06 Tagor Town, Oorderly, Bazar
: - A RPN
varanasi-221001 ... Applicant
o . e mant )
{By Advocate:Dr sumant Bhardwaj -~ wot presenc)
versus
Indian Council of sgricultural Research
through 1ts Director General, Krishi
Bhawan, NewW Delhi-110001
... Respondenis
{By Advocate:!Ms. Anuradha Priyadarshini
for Sikri & Company)

10.2.1997 passed Dby the Indian Council of
Agricultural Research {ICAR) under which the
applicant had been appointed as a Research
Assoclate (Bio-Chemistry) in ICAR Project No.2773

stated that his case is similar to that of th

m

applicants in OA.438/97 Dr. D.S. Rana & Ors Vs

UoI & Ors. decided on 31.3.1997. It is alleged
that the applicant though similarly placed as Di.
D.S.Rana and others, 1s not being absorbed.

n T - A VO, [ S L1 e e om s Y g A 1

Lo AL ciel uOd}uﬁL, the rcbptudchbs nave

stated that in terms of the order dated 10.2.1807




&

no claim for regularisation.

ia ~aF the JRE B e
3. In the -absence 01 UL applicant &

counsel we nav

matter under Rule 15 of +the CAT (Procedure
Rules,1987. .

4, We have heard the learned counsel for L
respondents Mg. Anuradha priyadarshini. She has
stated that as and when regular vacanciles
available, they are ad“ertlsed,and persons W

5. In OA.438/87 decided on 31.3.19

nclusions emerge out

"The following co
of the above findings:

(1) The app01ntment of the applicants
under the so called scheme 1n accordance
with a contract, does not permit the
respondents who have a duty to act fairly

P as a model employer, to terminate the
services' of applicants without giving an
opportunity to the applicants to show
cause Wwhy they should not be terminated.
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In WP.No.3417/97 before the High Court

PO | S, L o - . N | —~ - -
ainst the afore-statea O ~der ©

oG

Tribunal, the following orders were passed

19991

"gince all the respondents are as of
today working in one or the other project
of the petitioner ordinarily this
petition would have become infructuous.
But counsel for the petitioner contends
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The Delhi High C
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